
Commerciel'Comple•x, 
Xndir.anar, 

Barigalore-38. 

Dated: 11MAR 1994 

PPLICITION NO(6)__875 of,  1993. 

OR PPLICANT: tutharajaiah v/s. PESPOrOENTS: Chief Supdt.Central 
Telegraph Office,B'lore & Others, 

TO. 

1. 	Br.M.S.Nagaraja,Advocate, 
- 	No,14$econd Floor, I-.Cross, 

Sujàtha Compiex,Gandhinagar, 
Bangalore-9. 

The Chief Superintendent, 
Central Telegraph Office, 
: Bangalore-560001. 

Sri.M.S.Padmarajaiàh,Senior Central 
Govt.Stng.Counsel,}Iigh Coirt Bldg, 

Bangalore-J.. 

SUBJECT:- Fo;wardinQ of copies of the Ordeis'passed by 
the Central Adinitra€iv T.ribuni,Bängaloxe. 

-xxx- 

Please fihd enclosed herewith a copy of the 

ORDER/TY ODER/INTERIM ORDER/, Passed by this Tribunal 

in the àbovementioned application(s) on08-03-1994. 
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ORIGINAl. APR..ICATION NO.875193 

TLJES.OAY THIS THE EIGHT Or MARCH 9.  1994 

PIE.. Juice P.K. 5iyarnsundar 	Vice Chairman 

hr. T.V. Ramanan 	 I9ember(A) 

Shrj Muharejaiah, 
U-14, 5th Crosa, 
Day9andanagar, 
Sri9mpuram, 
Bangalore - 560 021 	 Applicant 

( Dr.M.S. Nagareja —Advocate ) 

v.  

This Chief Superintendent, 
CentraI Telegraph Office, 
9aga1bre - 560 :001 

The Director, 
Te]ecommuuications, 	 S  
Baigalare Area, 
ahgaire_ 560 002 

3. Union of India, 
rerésented by 
Secretary to Government, 
Ministry of Communications, 
No Delhi 	 Respondents 

-( By.Sr. Central Govt. Standing Counsel ) 
Shri fl.S, padmarejejah 	•. 

ORDER 

I pr. Justicep.K. Shyamsundar, tlice Chairman 

We find thatth& applicant has 8t111 to exhaust 

o. 	 • 
one more remedy the filin revision petition. He has not 
q 

xhausted that remedy, In similar circUmstances, we have 



fl 

directed applicants to exhaust the said remedy before 

seeking any relief from the Tribunal (see order in O.A. 

NoB.486/93, 301/94 and 340/94). AccordinglY, we give 

a direction to the applicant to approach the revision 

authority and subject to the outcome o,f the same, it 

will be open  to him to Beek any further orders from 
uS, 

if necessary. 

2. 	With this observation, this application stands 

disposed of. However, we think it just and proper to 

stay the recovery of the alleged loss of revenue to 

Government referred to in the a.A, till the revision 

petition is disposed of subject, however1tO the condition 

that the applicant files a revision petition within aix 

weeks from the date of this order, 
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( T.V. RAANAN ) 
MEMBER(A) 

( P.K. SHYAfISUNDAR ) 
IICE CHAIRMAN 
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